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r m  o e fu t y  m in ister m  t h e
MINISTRY o r  COMMERCE (SHRI 
A. C. OffORGE): (*>F or the cenr 
structkm o f Tea Boaed’* Wail in Aaien 
Fair, a sum of R*. l,8«*S20 has bean 
provisionally paid to the Central Public 
Works Department subject to final ad- 
juataneat, An ad-hoc payment of 
Rs. 8000 t a  been wade to the Archi-
tect for interior designing and decor.

(b) The Architect did not make any 
visit* to Darjeeling and other areas.

<«) The Architect for interior de-
signing of the Board's stall was ap-
pointed from the list of approved 
architects and interior designers Dre* 
pared by the Asian Fair authorities.

Transfer of HfeeAauartei* of 1*» Board 
Chairman to Delhi

6298. SHRI R. N. BARMAN:
SHRI B. K. DAS: 

CHOWDHUR:

Will the Minister of COMMERCE be 
pleased to state*

(a) whether the headquarters of 
Tea Board Chairman has been trans-
ferred to New Delhi;

(b) if not, the total number of days 
in 1971-72 and 1972-73 he spent at 
New Delhi on duty, the total amount 
paid for his air fare and daily allow-
ance for duty at New Delhi, and

(c) whether any house building loan 
had been granted to him for construc-
tion of a house at New Delhi and if 
so, whether he took any earned leave 
in connection with construction of his 
house or was permitted to attend office 
at New Delhi during the period of 
construction of his bouse?

r m  D EPO T? MINISTER IN THE 
M B fO m m  O F COMMERCE (SHRI 
A . C. CNKMKMO: <m» N *  Mr.

1971-7* »97i-73
(upto Feb
ruary, 1973)

(b) Total number of 
days spent on 
duty in New
Delhi 77 95*
Air Fare . 12203’ 10 17846* 50

Daily Allowance 1809 30 224425

(c) Chairman, Tea Board had been 
granted house building loan by the 
Uttar Pradesh Government. He had 
not taken any earned leave during the 
last two years.

Prtor-Penaiaaioa by Chairman Tea 
Board to sell his Car

629B. SHRI R. N. BARMAN:
SHRI B. K. DAS- 

CHOWDHURY

Will the Minister of COMMERCE be 
pleased to state

(a) whether Chairman of Tea Board 
obtained prior permission before sel-
ling his Mercedes Car to a tea firm 
and if so, what was the price received;

(b) the date of sale, date and value 
of original purchase and total mileage 
run; and

(c) whether he has drawn any Car 
Advance after the sale of his Mer-
cedes’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. The 
price received was Rs. 44,000.

(b) The car was sold on 4-1-1971.

The car was purchased a  Genre anj1 
m October, 1861 at about Rs. 10(008. 
On import into Indie in 1985 a duty 
of about R». 11,088 was paid ptas usual 
freight and insurance. The dart* an
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which the car was sold, it had done
only 47,000 kilometers.

(c) No, Sir.

Central Aid to West Bengal for
Development of Powerloom 

Cooperatives

6300. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state the total amount of
assistance given by the Union Gov-
ernment during the last three years
for the development of Powerloom Co-
operatives in West Bengal’

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) The development of
powerloom industry in West Bengal
is primarily the concern of the State 
Government. The Central assistance 
to the State is granted for its Annual
Plan Scheme; powerlooms are in-
cluded w the Village and Small In-
dustries for which provision is made
in the State’s Annual Plan. This assis-
tance is provided by way of block
loans and grants for the State’s Plan
as a whole and is not related to any 
specific scheme or programme. Be-
sides the block assistance, no assist-
ance specifically for the development
of powerloom cooperatives has been 
provided to the Government of West
Bengal by the Central Government
during the last three years.

tame No Objection Certificate by
Bombay Municipal Corporation for
fit* BnQdinpi occupied by Income-tax
Department and Nationalised Banks 

in Bombay

6301. SHRI FATEHSINGHRAO
GAEKWAD: WiU the Minister of
FINANCE be pleased to state:

(a) whether the Income-Tax De-
partment and some nationalised banks 
recently occupied some newly cons-
tructed buildings in Bombay in spite 
of a number of construction irregu-
larities in them;

(b) whether the Bombay Municipal 
Corporation bad initially refused to
issue & no-objection certificate to 
these buildings but it was later per-
suaded by the parties concerned to
issue a no-objection certificate; and

(c) the action taken or being taken 
by Government in the matter 7

THE MINISTER OP STATE IN THE 
MINISTRY OP FINANCE (SHRI K.
R. GANESH): (a) to (c). So far as 
the Income-Tax Department i3 con-
cerned, the position is that a newly
constructed building at Tardeo, Bom-
bay was hired. The Bombay Muni-
cipal Corporation had pointed out no
construction irregularities to the De-
partment; nor had the Department
approached the Corporation for regu- 
larisation of any such irregularity.
As, however, the landlord was expe-
riencing some difficulties with the
Corporation for using the building as
commercial premises and the Income- 
tax Department was in urgent need of
additional accommodation at reason-
able rates, the Income-tax Department
wrote to the Municipal Commissioner
for getting the premises cleared for
early occupaion by it. The premises
were occupied only after the Munici-
pal Corporation issued the Occupation
Certificate.

As regards accommodation hired by
Nationalised Banks, the information is 
being collected and will be laid on the
Table of the House as early as possi-
ble.

Rehabilitation of People affected by
floods in Dhenkanal District, Orissa

6802. SHRI P. GANGADEB: WiU
the Minister of FINANCE be pleased 
to state:

(a) whether 4 lakh people who 
affected by floods of July* 1972 in 15 
blocks in the District of
Orissa, have been fcaiy rehabilitated;




